ACQT No. XXVI or 1872

Passep BY THE GoverNor GENERAL OF Inpia IN COUNCIL.

(Received the assent gof the Governor General on the 12%th Octo-
ber 1872).

An Act to amend the Taw relating to Opium in
the Panjab.

‘NTHEREAS it Ls expedlent to amend the law relat- Preamble.
ing to op'um in the Panjdb; Tt is hereby
enacted as follows :(—
1. This Act may be called *The Panjdb Opium Short title.
Law Amendmenﬁ Act, 18727 : R
It extends oﬁly to the territories under the govern- el extent.
ment of the Lieutenant-Governor of the Panjéb :

And it shgll come into force on the first \Tday of Commence-
January 18 ment.

In his Act and in the Panjib Laws’ Act 1872, «Opinw’
" iflcludes alqo poppy-heads and all intoxicating defined.

erever in the said terutorles an acreage yodifiation
for the time being leviable on the cultivation in ‘certain

e poppy, sections fifteen, nineteen, sixty-two, ‘Xj;“‘sgtsf"f
sjkty-five and sixty-six of the Excise Act, 1871, shall 1871, sections
Phave no effect so far as they restrict, dnectly or 18 19, 02
indirectly, the sale of opium grown’ within the said e
territories, or prohibit the possession or sale of such

opium by persons other than licensed vendors.

4. In prosecutions under the said sections re- Burden of
spectively, it shall be assumed, until the contrary is proof in
proved, that the opium in respect of which an offence prosecutions.
is alleged to have been committed, has been grown -
without the said territories.

9. Whenever '
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Danjdh Opium. [acr XXVI, 1872.]

Confiscation &, Whenever any rule made by the Local Govern-
of opium. ment under the Panjdb Laws’ Act, 187 2, and relating
to the growth, sale or possession of opium, is broken,

~ the opium in respect of which the breach is com-
mitted shall be liable to confiscation. '
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